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. Shri Jéremy Hembram
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hri M.L.Easwan, Registrar I/c

4’";' "y’
N4

Defects have been pointed out in

. s v
items 10@21, 22 & 23%0f the scrutiny report. 5
LI S B VR
 :<€¥/ ﬁb QJ/ / Remove the defects by 21.8.96. - : &
- ;PVQ oYY <t %P - - o é;é ,
RN AN L
C ) [\\{3\ ' ( M.L.Paswanj)
o %??‘&'S + Registrar I%b
P I
}v,itiil 2. 96 ‘ Shri. S. P. Sinha, Dy. Registrar Incharge.
' Learned Counsel for the applicant is present, After
. h going through the scrutiny report it appears that item no;, 11
is not defect. Rest defectgaﬁzibe item)no. 21 & 22 & 23 are
being removed by the counsel for the appllcant Let it be
’registered and placéd before the ‘Hon'ble Bench for hearing. on
A . ) L
; * ; admlssion, fixing 18./.96 .X:&AJ-A”V“L*:“”‘t' C“j;
AR i , / -
LT B _ R
SRR ' - ( S, P, Sinha )
T RPRL

533./.18.9.96

- /ces/

Dy. Registrar I/C.
Shri S.K. SlnDh the proxy counsel For Shrl R.S. Prasad

t he counsel for the applicant. iy

On the reQUest ade on behalf of the applicant’

cbunsel» the matter is ddgourned to be listdd on.4 1D 96 ’

For adm1331on.

. ’,///”"/ﬂf_—f “ -
(K.07 saha) ; " (V.N. Mehrbtra)
Member (A7) ‘ Vice-chairman
/' .
/

¢




6/20.1.1997

. issued to the respondents on 23.10.1996, W/s

. OA-426/96

ii.
|

Heard Shri K.S.Prasad, learned L .
Isshe

" counsel for the applicant: Admit,

notices to the respondenté to f£ile repLy

within 4 weeks and rejoinder, if any,i within

2 weeks thereafter. List before the Registrar

|

P
()

for com_pletion' of pleadings on 3.12.9&\'\“/ o

SOV
( K.D.Saha ) ' ( V.N.Mehgotra K
1rman l

Member (A) _ Vic e-Ch

i

.N.one for the pérties, Notices jwere
issued to the respondents on 23,10,1996. W/s

hés not been filed. Put up on 19.1.1997 for -

filing W/s,

- ( M, L,paswan )
-Registrdr 14

None for the parties. On perusdl of! the -

recards” it dppears that the notices have been

("S.P.Sinha )

- h3s not' been filed. Put up on 4.3+3997| for ?_‘&ff
; ———_—_—::—_—I_________—d

Dy. Reglistrar I/c

y



. 0. A, ~426/96"
i =
7/4,3.19974; None for the pdrties. Notices were issued’

’ : Due to efflux of time
tO'therespondents on 23,1C.1996/ & legsl presumpt ion
of service of notice is drawn against the respondents
under order 5 Rule 19(A) of CPC. W/s h@s not been

oA .

. - filed XMOREHXHEAHX as yet, Put up on 14,4,1997 for
P , -, £iling W/s, . 0
| @v/m”’”%
| : | | /
: ( 8;P.Sinha ) ,

9/14.5.1
MES,

10/1.7.

MPS,.

11/24:07

Dy.Regis trar I/c

o4 1997 ' T None for the pérties. W/s has met yet béen

filed,: Put up on 14 5, 1997 for filing W/s. Q_

997 None for the parties, No W/s hus yet beeh
filed. Put up on 1, 7.1907 for filing W/ a last
chance, vqu?

( 8.P.Sinha )
Dy.Registrar I/b

1997 None for the parties. No W/s has yet .been.filed

.though sufficient time was givén therefore, In the
circumstances, let this application be listed héfore

the Hon'ble Bench for direction on 24.7.

.97 . None for the partles._

o ﬂ/s not filed so ftar. Four weeks furthet time
is ‘allowéd for the same. Rejoinder may be filea within
twoy weeks thereafter,

List for direction on 05.09.1997. Q\//

- - “
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- ' W/

. N Mehrotra),
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13?/.10.11.97. W/S not filed so far. Four weeks further time ié S

0k - 426/96 | ; $

is allowed for the same. Re301nder may be filed ulthin

f
; 12./ 5.9.97, . W/S not fiied'so far. Four weeks further time
{
|

two weeks thereafter. List 1t on 10.11.97 Foi&ﬁfrectlon.

- /ces/ . R
SRR / . (von, Mehrotra)
Vice~chairman

L

allowed for the same. Rejoinder may be filed within tuo J.

weeks tharaafter. Llst it on 21 1.98 for dirsstion.

f . A -

-.{CBS/ 4 _ : (V.N. Mehrotra).

Vice-chairman

"94/21.1.98 Since-the Bench is not aVallable list on

d -

30.3 .98 for dlrection

Four weeks further time is allowed for the sams. Rejoinder may

be filed within two weeks thersafter. List it on 1.7.98 for

direction. o A \\§

: Y
8s/ (L.R.K. Prasad) (V.. Mehrgtra)
; ~m}mber (A) - : » ‘Vice-chairman
o le/01,07,98 None for the applicant, W/s not filed so far.

! Four weeks furtber time is allowed for the same .,
ejoinder, if any, may be filed W1th1n tWwo weeks
i thereafter. List on 18 0831998 fox'dlrectmon,

i | , | e
!

e
(L. R, K. Prasad)
SKI . . S : : ~ Member (A)

5 | , . \' XWA£»3 i

: ' ’ , ' ( V.K.Srivastava ) . '
| SKS ) Dy Registrar.4 < A
I o : ‘
i'15./ 31.3.98. W/S not filed so far on behalf of the responden
|
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

- PATNA | EENCH {PATNA | - -

&zﬁ@ Order Sheet . RS
o Ny e e e e Application No.... .QeA. i 4%é 6/96."... 199 in.. v aen vea ness eod

APPUCARE (8) Guu waee corn vt e ’ Respondem ) 1SV TR

Advocate for Applicant (s) .. .... v e fon = Advocate for Respendent (s)

“* @0 sess see- De

Note of Resistry

Orders 'of the Trib\‘m{]

19/4,1,1999

MES,

ST T may be filed within two weeks theepeafter, list it

20,

i v ood o0 1o fistion 04.01,1999 for direction.

(Lakshmah Jha) : (Lo R.K, Prasad)
1 SKI . Member(J) - Merber(a)
Lo ) {aonrat b o
- UL () )

17/18.08.98  W/s® not filed so far. Eoux*week§ further
_ | time is allow\ed for the same. Rejoinder, if -
any, may be fllPd within ‘three weeks thereafter, |
A LJ.S’C on 12, 11 1998 for direction,

(LeReKePrasad) . (V.N.MeBhrotrma)

. SKJ . Member(A) - . . { s Vice~chairman
18/12,11,98 None for the parties, ]
W/s notfiled so far.Four weeks further time

Y ,
is allowed for £iling W/s, Rejoinder;- if-any, may be|

S
i\l\ g

filed within two weeks thereafter. -

. LI
O@\Q“ ©f e onoenae M@Q
N/ PN

_ \‘s None for the parties. )
X ol
. W/s not filed so far. Four weeks fuzther
~time is allowed tofile the same, Rejoinder, if any,

"

for direction on 26.2,1999, M
i e

( Lakshman Jha ) ' ( L. R K Prasad )
. Member (J) . Member (A)

( 26.2.99. List it on 10.3.99 for direction.
-

/e8s/ . L. ... .. .. ¢ . {L.R.K. PRASAD)
MEMBER (A)
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21/10. 3.1999 W/s not filed sé. fat, Four weeks further"

time is allowed to file the same, ReJomder,,lf a]}}" -

£
1 st of e may be filed within two weeks thereafter, LJst it\
for direction lg.5,1999,

LN

- . .
N Torne | "
AR M,@//?
L (. Lakshman Jha ) e (L Praeam- .o -
L:R. Ke'Prasad )
MES, Memher () Member (A) -
2:/18, 5.'1999 'Shrl R, S, Prasad counsel for “t he' applicant
' | " Pleadings are complete in this case, List
’ it for hearing on 29.7.1999, The applicant is
- permitted to file rejoinder, ifi the meanwhile,
L ( Lakshm@n gha ), (LR KPrasaa ) .=
MPS, Member (J) Member (A) - v
. SR
A -
— - )
29,7.99 | : |
‘ cn - For wa t‘ |
” . . _ P want of time, hearing is
: adjourned to  27,9,99,
G0 e
{L.R.K, Prasads (s. Narayan) A
Member (8) Vice-Chairman o
¥ 53 o S ? PN
24/ 27.9.1999 List it’ For hearing on’ 29.11.1999, )
. k a - o . ‘- . ‘I‘ . A N t}{ ] ((a,
T N -+ Y(Lakshmbn Jha ) ¢t "~ "{ L.R.K.Prasad
Ve ¢ MP S 4 .~ Member (J) T e Member (A) )

e N N T
25/29,11,99 List it for hearing on 25.1.2000 ,
R [ JPRE cz

v ()E;\\/A N A M/((/___)

, AKI ¢ (LJHAY - . " (LJR.K.BRASAD)
MEMBER(J) MEMBER(A)

'-26/25.01.2000' For want oftime, list it on 27.03.2000 for hearing. /

)

k.

. Pr—
(). Hningliana) (S.Narayan)
SKJ Member (A) v ice-Chainn7



OA - 426/96

27./ 27.3.,2000,
Since 0.8+ is not avallable today, let it be

‘ adgourned to 9.5.2000 For haarlng.

/ces/ (5. NARGY AN)
' VICE=CHAIRMAN

'28/9.5 .2000 As D.B. of Court No.I is sitting at

Ranchi, l4st it for hearihg on 6.7.2000,
/

: na.):/M(A) (Laksh%§%>g:a)/ﬁ(J)

sks

29/6.7.20w  None tfor the parties,
List it for hearing on 14.8.2000 .

aRT .\ (L. HMINGLIANA) Lo (L.JHA)
: ' MEMBER(A) | _ MB1 BER(J)

30/14.8.2000 None for the applicant
 Shri P.K.Verma, counsel for respondents
As aflaét'chéncé list it for hearing

on 21.9.2000.

ingliana }/M(A) ( L. Jha )/M(JP

SKS (L.
31/21.9.2000 ' None for the parties, List it for hearing
on 13,10.2000. ‘
- %
SKS ( L. Hmingliana )/M(A) ( L. Jha )/M(J)




skj |

skj

/cBs/ -

applicant on the next date, it will be dismissed ford efault,

;<gia;éfE;ZQiiiiigzgr””"’__f7 (S.Na;é§§§;;€%2:

33/08 11 4000 : None for the partles.

32/13°10'2000.‘,.- None for the applicant

qut lt after three weeks hence on 08 11, 2000

for hearn.ng. In case nobody turns-up on behalf of the

Let 1t be ‘listed again on 21,12, 2000 e?

Pt

for hearlng. In case nobody turne-up on behalf of the

1

appllCaﬁt on the! next date to press this case, it w111

be dlsmlsseu for default,

W w 1
(L.ab x,P:asaa M(A) (S.Narayan)/v.C. '

“34./ 21.12.2000,
Shri R.S5. Prasad, ths,counsel for the applicént.
The learned counsel‘fof thé"ebplicantfappears

and presses for early disposal of the case. List

%

A) ’ (5. NARAYAN)/V.C.

it on 1.2.2001 for hearing.

(L.R.K. PRASAD)/




[t~ - oa 426/9% e

~— i ~ B ‘ | : ' ' '
- “““\ counsel for respondents..shri S.k.Jha.

- ]1.2,2001 . | : junior to ghri Gg.gose.

| ‘None ‘appears  f£or the applicant. on some

e . earlier occasions also, that is,’ 13.10.2000 and

|- --7. " 8.11.2000, this case was directed to be listed with

BN warning for dismissal if there has been no representat ion
on behalf of the applicant. Even today nobody turns up

on behalf of the applicant and hence it 1is drected that

this matter be listed on 2.3.2001. In case nobody turns

up on behalf oOf: the~ applibant oh the next date. ‘the case
‘will be dismissed for default.; :The counsel for the

respondents is present. He is directed to inform the
e counsel for the applicant the gist of the order.

T . SN
> Ay oy 4 . I
Y B e B A

e R A B o

(L.R K.Pras ad)
‘lﬂCA)

Js / 2 3.2001.
For want of time, hearing =
' adj’edrnad to 21.3.200.

/ces/ (L, R.K.

AB)/M(A) v |  f,(S.iNARAYAN)/U.b

37 / 21.3.2001.

et ..

. For vant of t’lme, hearing” is adgourned to
15.5.2001.,

‘,,JZEIﬁgi;”,,,/’ : : .3 | ;é%f:%ﬁ¥’~

/css/ - (L.R.K. PRASAD)/M(A) o f—,‘(5u~NaﬁAYAN)/V-C

38/15.5.2001 None for the applicant
Shri Vikash’ Jha, coun_sel for i:‘esponder_zts'

IList it for hearig\lé .8 ;2001 o

‘ : ( L. Hningliana )
- SKS ' Member (A)




Aed26/96

AN

39/16,8,2001 Shri gautam BcsSe, counsel for the responients

'states that hewill be filing vakalatnama by the rext date,
on hiR equest, list it for hearing on 21,9,2001,

-

MES, ( L.Hmingliana )/M(A) ( L.Jha )/M(J)
40/421.9.2001 For want of time, list it for hearing on.
26.11.2001. |
SKS ( L. Hmingliana )/M(A) ( igkshman Jha ))/M(J))
’26.11.2001 For want of D.B. 1list it op 25.i

for hearing;

SKS’ '
L. Hmihgliana )/M(a) -

42/25,01,2002 ;  With the consent of the parties, be listed
on 22,02,2002 for he saring;

skj (L,R.K.ngsad77ﬁT57f’<f”f¢~f’—/ (B:N.Singh Neelaan/VCn

43./ 22.2.2002. None for the. appllcant. Shri G. Bose, the counsel
for the respondents 1,s present. It appears from record that

no one is appearing on -behalf of the applicant since 1.2.2001.

In that view of the matter, let it be listed for hearing on'
4.3.2002 by way of last chance. If no one tarns up on behalf of
the applicant esven on next date, 'hecessary order shall be passéd.

(SHY AMA DBGRA) /M(2) | (L.R.K. PRASAD)L/M
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44
4.3.02
CM

i2A 426/96

. None for the'applicant. shri G.Reose is
” present for the respondents. In view of the
order passed on 22.2.2002, this D.A. is dismissed

for non-prosecutione.

hvama Do a'
& yaM(J) ) MA)



